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Pandiyar Punnapuzha Hydro-Electric
Project in Kerala

529. SHRI P. K. KODIYAN: Will
the Minister of ENERGY be pleas-
ed to state.

(a) whether the Project report on
the Kerala Pandiyar Punnapuzha
Hydro-Electric Scheme was forward-
ed to Central Water and Power Com-
mission by Kerala State Electricity
Board long back for technical clear-
ance;

(b) if so, whether any decision has
been taken thereon; and

(c) if not, by when it is expected?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The scheme Report originally sub-
nm.itted in February, 1973 was resub-
mitted in January, 1976 after modi-
ficationg in the light of comments
bv Central Electricity  Authority,
Central Water Commission and Min-
istry of Finance. The cost estimates
of scheme were re-cast by Kerala
State Electricity Board on the basis of
comments of Central Electricity Au-
thority and Central Water Commis-
sion and submitted to Central Elec-
tricity Authority in February, 1977

(b) No, Sir,

(c) Since the project would utilize
tail race releases from the Tamil
Nadu Pandiyar Punnapuzha Project,
the decision can be finalised only after
the technical clearance of the upstream

Tamil Nadu Pandiyar Punnapuzha Pro-
Ject.

Naxalites killed in alleged encounters
during Emergency

530. SHR| R. K. AMIN:

SHRI SATYENDRA NARAYAN
SINHA:

me the Minister of HOME AF-
AIRS be pleaseq to state:

(2) the number of Naxalites killed

in alleged encounters during the Emer.
gency in the country;

.

(b) whether attention of Govern-
ment has been drawn to the interim
report of the Enquiry Committee
headed by Shri V. M. Tarkunde to
investigate into the deaths of Naxa-
lites in alleged encounters with police
in Andhra Pradesh during Emer-
gency; and

(c) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) 31. This does not include
information relating to the States of
Andhra Pradesh; J & K; Karnataka;
Kerala; Madhya Pradesh Orissa; Ra-
jasthan; Uttar Pradesh and West
Bengal. Information relating to these
States is being collected and will be
laid on the Table of the House.

(b) Yes.

(c) A statement is being made on
this matter in response to a Calling
Attention Notice later today.
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